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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 13th
 
November, 2014 

(Income-tax) 

S.O. 2910(E).—In exercise of the powers conferred by clause (b) of sub-section (4) of Section 120 

of the Income-tax Act, 1961 (43 of 1961), and in supersession of the Government of India, Central Board of 

Direct Taxes,  notification number S.O. 889(E), dated the 17
th
 September, 2001 published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (ii) dated the 17
th 

September, 2001 except as respects 

things done or omitted to be done before such supersession, the Central Board of Direct Taxes, hereby 

directs that the Additional Commissioners of Income-tax or the Joint Commissioners of Income-tax as the 

case may be, shall exercise the powers and perform the functions of the Assessing Officers, in respect of 

territorial areas or persons or classes of persons or incomes or classes of incomes or cases, or classes of 

cases, in respect of which such Additional Commissioners of Income-tax or Joint Commissioners of Income-

tax are authorised by the Principal Chief Commissioner of Income-tax or the Chief Commissioner of 

Income-tax or the Director General of Income-tax or the Principal Commissioner of Income-tax or the 

Commissioner of Income-tax vide Government of India, Central Board of Direct Taxes notification number 

S.O. 2752(E), dated the 22
nd

 October, 2014, S.O. 2753(E), dated the 22
nd

 October, 2014, S.O. 2754(E), dated 

the 22
nd

 October, 2014, S.O. 2755(E), dated the 22
nd

 October, 2014, S.O. 2756(E), dated the 22
nd

  October, 

2014, S.O. 2814(E), dated the 3
rd

 November, 2014, S.O. 2793(E), dated the 30
th
 October, 2014, S.O. 

2885(E),  dated the 12
th
 November, 2014, S.O. No. 2915(E), dated 13

th
 November, 2014, published in the 

Gazette of India, Part II, Section 3, Sub-section (ii), Extraordinary. 

2. This notification shall come into force with effect from the 15
th
 day of November, 2014. 

[Notification No. 64 /2014/F. No. 187/40/2014 (ITA-I)] 

DEEPSHIKHA SHARMA, Director  शुि�प�शुि�प�शुि�प�शुि�प�    नई �द� ली, 13 नव
 बर, 2014 ((((आयकरआयकरआयकरआयकर))))    काकाकाका....आआआआ....    2912912912911111((((अअअअ).).).).————भारत सरकार, िवT मंGालय, राजAव िवभाग, क; /ीय ��य0 कर बोड2 क� अिधसूचना संKया का.आ. 2754, �दनांक 22 अ"ूबर, 2014, िजसे भारत के राजपG, असाधारण, के भाग II, खंड, 3, उप-खंड (ii)  म; �दनांक 22 अ"ूबर, 2014 को �कािशत �कया गया था, क� अनुसूची म;— (i) कॉलम  (2) म; जहां-जहां ''आयकर आयु" (छूट)'' शXद आए ह$ वहां-वहां इनके Aथान पर ''आयकर आयु" (छूट;)'' शXद �ितAथािपत �कए जाएंगे;  (ii) कॉलम  (2) के अंतग2त दी गई �िविZ म; =म संKया 6 के सम0, शXद ''�द�ली-2'' के Aथान पर शXद ''�द�ली'' को �ितAथािपत �कया जाएगा;  (iii) कॉलम  (5) म; दी गई �िविZ म; =म संKया 10 के सम0, शXद ''=म संKया 158 से 181'' के i'pkr~ शXद ''और 112 से 116'' अंतःAथािपत �कए जाएंग;े  (iv)  कॉलम  (5) के अंतग2त दी गई �िविZ के =म संKया 14 के सम0, संKया ''241'' को ''250'' पढ़ा जाए; (v)  कॉलम (4) के अंतग2त दी गई �िविZ म; =म सं.14 के सम0 शX द ‘‘मु
 बई और नवी मंुबई’’ को ‘‘बृह.मंुबई नगर िनगम के अंतग2त आने वाले 0ेG और नवी मंुबई नगर िनगम’’ के ]प म; पढ़ा जाएगा।     [अिधसूचना सं. 65/2014/फा. सं.187/38/2014 (आईटीए-I)] दीपिशखा शमा2, िनदेशक 




